
IM THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH NE'J DELHI.

/

O.A. No, 19 52/95 Datod S- 15-12-1995

I

Hon'bla Shri N.V, Krishnan, Acting Chairman

Hon'bla Smt.Lakshmi Suaminathan, Mgrabar (3)

Syad Ahmad Ali,
R/0 C-.1G3, Taj Enclave,
Gaata Colony, Dalhi-31

(Presant in paraon)
... Applicant

Vs.

1, Controllsr Ganaral of Accounts,
Ministry of Financa,
(Daptt.of Expanditura)
Lok Nayak Bhauan, Ngu Delhi,

2. Chlaf Controllsr of Accounts,
Ministry of E-xtarnal Affairs,
Akbar Bhauan, Neu D-alhi

,,,Rgsoondents

order (oral)

(Hon'bls 3h.N.V.Krishnan, Acting Chairman )

Ua have heard him. On 17,10,1995, tho
Ik:

applicant submittad^uith rafersnca to/main grlsunncc

relating to transfer from External Affairs Ministry'

to the CBOT^that being a group 'C employss, ha Is ;

not liable to such transfer, Hq uas directed to

amend tho application if necessary as uell as to

producb nacaOsary rules or departmental instructions
-5V

on this behalf. Ha has filed^MA.Uhen ue asked him ti?

point^the particular rule/instructions uhich sayjf

that he is not liable to such transfer, tno aDOlichhv

is unable to point out any such instructions/rule,

In the circumstances, the main prayer in tho OA
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is not maintainable as it is without any basi..
T.3 3PpX.C3t.on i. aCC0..in.XV UpbXe tp .3
dismissed.

1- nt's other grievance is that2, The applicant s orn.
.  .. has been rejected uithout

his reprasentatio

«« Transfer is purely anassigning any reason. Tra

.C.inlstr3ti.a ™atte..Xt confers no rloHt on the
3ppUoent. He is not antitied to he informed
3ny r933ono

,.o find this
-i 3. In the circomstances, ue

and ancordingly ilapplication has no ncrrt and
dismissed.

.  (M.U.Krishnan )(Smt.Lakshmi Soamxna ^ Chairman
fl ember (3)
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